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Industries has submitted its recom- encouraging sceintific, technologicaI 
mendations which will be implement- and economic research, collection of 
ed as soon as decisions are taken statistics, dissemi'ilation to the trade, 
thereon. I fixing grade standards and a r r a h e i n ~  

2040. PROF. RAMLAL PARIKH: 
Will the Minister of INDUSTRY be 
pleased to state: 

(c)  The 'gures of and 
the value of wages provided auri'ilg 
the last two years industry-wise are 
not as the cottage 
industries cover a wide spectrum of 
artisan activities. 

(a)  what measures Government 
have undertaken to support, promote 
and protect coir industry during the 
last two years; 

- - - 
inspection of coir goods, imprdving 
the marketing of coir and coir goods, 
promoting cooperative organisationn, 
ensuring remunerative returns to 
those engaged in the indl~stry etc. In 
furtherance of its activities, the  
following units function under t h e  

(b)  what measures are proposed to 
be taken to develop this industry in 
different States, State-wise; and 

Board: 
Protection of coir industry I 

(c) what is the number of persons 
employed in this industry alongwith 
the wages provided by the industry 
in last two years, year-wise? 

THE MINISTER OF 
THE MINISTRY OF 
(SHRI JAGDAMBI 
YADAV): (a) to (c) A 

STATE IN 
INDUSTRY 

PRASAD 
statement is 

attached. 

Statement 

The actual implementation of the 
developmental programmes in res- 
pect of coir industry is the respon- 
sibility of State GoveV'nments under 
their respective Plan Schemes. The 
Central Government ha, established 
the  Coir Boara, a statutory organi- 
sation under the Coir Indu3r-j Act, 
1903 to  ensure development of Coir 
Industry on proper lines. The fuhc- 
tions of the Coir Board mainly con- 
sist of promotion of Experts of Coir 
and coir goods and carrying out 
effective propaganda for the  purpose, 
regulating the production of coir ahd 
coir goods, undertaking, assisting and 

1. Central Coir Research Insti- 
tute Kalavoor, Alleppey. 

2. National Coir Training a n d  
Design Centre, Alleppey. 

3. Hindustan Coir, Kalavoor. - 
4. Branch Research Station, Ban- 

galore. / 

5. Showrooms and Sale, Depots 
at New Delhi, Bombay, Calcutta, 
Madras, Bangalore, Emakuram, 
Madurai, Bhubaneswar, Chandi- 
garh, Pat'ila, Jammu, Hyderabad, 

1 and Ahmedabad. 
I 

2. The Government constituted a 
High Level Studs  Team under the 
Chairmanship of Shri  B. Sivaramah, 
Member, Planning Commissibn to 
suggest suitable measures for over- 
coming the problems and for a rapid 
and healthy developmeht of industry, 
the programme to be undertaken by 
the S'tate Governments and Centre, 
including the Coir Board and the role 
of the Financial Institutiofis fo'r en- 

1 suring fuller utiGsation of husks and 

! 

yarn and increasing internal sales 
etc. The Study Team has since sub- 
mitted its report. In  the light of t h e  
recommendations and in consultation 
with the major coir producing States 
appropriate programmes for imple- 
mentation will be taken up. - ' 

3. Since the Coir Industry is essen- 
tially a cottage ifidustry, the basic 
data on employment, wages etc. a r e  
not readily available. H o w e x ,  ?It 
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is estimated that the industry- pro- 
vides employment to about half a 
million people in the different sec- 
tors. . , 

Establishmept of Salt Cess Board 

2041. PROF. RAMLAL PARIKH: 
Will the Minister o'f INDUSTRY be 
pleased to ,tate: 

(a) whether Government have 
received any proposal for the estab- 
lishment of a salt cess board to deter- 
mine the utilisation of salt cess, if so, 
when it was received; and 

(b) what are the reasons for delay 
in taking a decision in the matter? 

THE MINISTER OF STATE- I n  
THE MINISTRY OF INDUSTRY 
(KUMARI ABHA MAITI): (a) The 
s ta te  Government of Gujarat has re- 
iterated in June 1978 the progosal 
made by them earlier from time to 
time for the constitution of a Salt 

r 
Cess Board. 

(b) The State Government has 
been informed that a High Level 
Review Committee for Salt Industry 
would be appointed which would, 
among other things, look into matters 
relating to collection and utilisation 
of Salt Cess. The Committee has 

-- bem appointed in November 1978 
and is expected to submit its report 
within six months. 

Refusal of lodgpg of complaint by 
police at Kotwali Police Station 

2042. SHRI JAGJIT SINGH 
ANAND: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether Government's atten- 
tion has been drawn to a report pub- 
lished in the 'Statesman' of the 7th 
March, 1979, regarding refusal by 
the Kotwali Police Delhi to register 
a complaint of a lady; 

(b) whether any enquiry has been 
made in this regard; 

(c) if 93, what are the details 
thereof; and 

0 

(dl what action Government have 
taken in the matter? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI S. D. PATIL): (a) Yes, Sir. 

(b) Yes, Sir. - 
.. . 

(c) and (d) ~ n q u i r i e ~  revealed that 
a mentally deranged woman who was 
clad in a tattered saree was brought 
to the police station by some persms 
for providing necessary protection to 
her. However, the S.I. wxo was the 
night Emergency Officer and an AS1 
who was the Duty Officer at  Kotwali 
P.S. did not give the matter proper 
attention and had also not recorded 
the correct version in the Daily Diary 
entry. The woman remained in the 
reporting rodm for some time and 
then left the Polic Station. Depart- 
mental proceeding, have been order- 
ed against both the AS1 and SI. The 
former has also been placea ufider 
suspension. 

Culprits in shooting incident in 
South Extension, New Delhi 

2043. SHRI JAGJIT m G F f  
ANAND: Will the Minister of HOME 
AFFAIRS be please3 to state: 

(a) whether all the culprits involved 
in a shooting incident on the 5th 
March, 1979 in a South Delhi restau- 
rant have been arrested; 

(b) if so, what are the details of 
the incident and what is the number 
of persons involved; 

(c) whether it is a fact that one of 
the culprits was arrested last year and 
was released on bail; and 

(d) if so, what are the particulars 
of his past record? 


